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SHRI P. A. SANGMA: 1 have
never said that this will not be ex-
tended to the rurai areas. Nor the
Bill confines *itself only to wurban
areas. It iz meant for the whole
country and L agree with the. hon.
Member that we should go much
more to the rural areas. I entirely
agree with that.

Now, Sir, in regard to the point
wi.iich has been made about ITIg in
minority areas, I have just got the
information. There is a special sche-
me of strengthening the ITIs in the
minority -areas and we have writlen
to the State Governments to identify
through the ITIs.- Some amount has
already been earmarked for this pur-
poge.

THE VICE-CHAIRMAN
. HANUMANTHAPPA): The ques-
tion is:

4 LThat the Bill be passed.”

The question was adopted.

(SHRI
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR

(SHRI P. A. SANGMA); Sir, I
move:

“1'nat the Bill further to amend
the Salegs Promotion Employees
(Conditions of Service) Act, 1974,
as passed by the Lok Sabha, be 1a-
ken 1nto consideration.”

Sir, -the Sales Promotion Employ-
eegy (Conditions of Service) Act, 1976,
was enacted to regulate certain con-
ditions of service of sales promotion
employees as defined in that Act.
The definition of ‘sales promotion em-
ployees’ covers only sales promotion
employees drawing wages not exceed-
ing Rs. 750 per month in the case of
persons drawing wages not inciuding
any commussion, and Rs. 9,000 per
annum in the aggregate, in the case of
persons drawing wages including
commission or commission only.
It is proposed to amend the defi-
nition of ‘sales promotion emplo-
yees' contained in the Act so as to
bring within the purview of the de-
finition all sales. promotion empioyees
other than persons who are employed
in a supervisory capacity and wno
draw wages exceeding Rs. 1600 per
month, and persons employed or en-
gaged mainly in a managerial or ad-

“ministrative capacity. ang make ne-

cessary consequential changes in sec-
tion 6 of the Act. It is also proposed
to amend section 4 of the Act to cover
expressly the various matters relat-
ing to earned leave and cash compen-
gation in lieu of earned leave in res-
pect of which rules have been made.

With these few words, I commend
the Bill for the consideration of the
House.

The question was proposed.

SHRI M. A. BABY (Kerala): Mr.
Vice-Chairman, Sir, there is no rea-
son why this Bill should be opposed,
ag in the case of the earlier Bill
which we have just discussed and
adopted. The main purpose of the Bill
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is to remove the existing ceiling in the
case of wages of sales promotion em-
Ployees, which was fixed, it my in-
formation jg correct, gt Rs. 750 per
month more than a decade ago. This
Bill seeks to include medical and
sales  promotion representatives
within the purview of the ‘sales pro-
motion employees’ in order to extend
all amenities and allowances to them.
This much is  welcome; this
much is good also. There 1is no
doubt about it. But the real burn-
ing problems which the saleg promo-
tion employees suffer from, are not
going to be solved through these two
steps only, though these two steps are
welcome, In this connection, I would
like to bring certain aspfcts to the
notice of this House as well as for
the consideration of the Ministry in
relation to the important . problems
. that the medical representatives and
gales promotion employees highlight.
The Federation of Medical Repre-
sentatives  Association of India has
placed a 27-point charter of demands
before the Government sometime
ago. Even in the year 1978 they had
submitted this memorandum before
the Government. Though almost all
the demands jncorporated in  the
charter of demands are genuine,‘ the
Government has not been taking ap-
propriate steps and measures to look
into them and to solve them. I do
not want to narrate all the demands
raised by the medical representa-
tives. The most important problem
that they face today is the inhuman
torture and victimisation perpetrated

on them from the part of the
authorities and the  mange-
ment of the pharmaceutical

and drug industries 'in our country.
All of us know that till date the
drug industry is under the control
of the multi-national corporation.
Not only they take away huge profits
from our country, they subject these
employees to victimisation, harass-
ment and inhuman torture.. These
employees are being thrown to the
‘mercy of multi-national corporation.
Most of the managements of drug
industry today in our country are

either directly controlled by multi- |
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national corporation or subsidaries of
multi-national corporation. 8o, if
the employees are thrown to  the
mercy of these managements who are
notoricus for their cruelty, one can
imagine what would be their plight.
Most of the activists of the Federa-
tion are subjected to victimisation on
filmsy grounds. Employees are thrown
out of employment. The most in-
teresting aspect is that despite conti-
nued agitations and representations,
the Government who claim to be sym-
pathetic towardg the problem of wor.
kers, is not paying heed to the concrete
proposals and by the Federation of
Medical Representatives Association
of India. Moreover, there was a
tripartite meeting in the month of
March 1984 wherein certain recomn-
mendations were unanimously  ac-
cepted. In that meeting the repre-
sentatives of the Centre of Indian
Trade Union ideniified some 22 other
industries which should be brought
under the purview of the Sales Pro-
motion Employees Act but that is
not being accepted by the Govern
ment, Identification of these 22 in-
dustries wag also accepted by other
national trade unions. Apart from
this, this tripartite meeting proposed
that a standing committee be formed
under the Labour Ministry to look
into the problemg of the sales pro-
motion employees and their working
conditiong and other problems arising
out of the disputes between the
management ang employees. ‘This
standing comniittee is alspo not formed
under the Labour Ministry although
it was unanimous proposal from the
tripartite meeting. Thirdly, Sir, till
date the medical representatives; and
other sales promotion employees are
not brought under the purview of
the Industrial Disputes Act as amend.
ed in the year 1984 and as came into
force on 24th August, 1984. Until and
unless the wmedica]l representatives
and saleg promotion employees are
brought under the purview of the In-
dustrial Disputes Act, their genuine
problemg cannot be represented to
the management and the management
which is mainly controlled by multi.
national corporations canhot be
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brought to their senses. So  this
standing demand of the medical re-
presentatives and sales promotion
employees should be accepted by the
Government. I would like to know
from the Minister why this most ge-
nuine and democratic demand is not
yet accepted by the Government.

Sir, we know that the present
Government ig taking ap anti-impe-
rialist position on so many issues—
though it is not naming the real cul-
prit—in the international political
arena. But in the economic gphere,
more and more collaborations are
being arrieved at. 1 do not know
if- the political will of Central Gov-
ernment is lacking in relation to eco-
nomic decisions. If you are going
in for more and more collaborations
with  multi-national corporations,
whose parents are imperialist forces
—all of ug are aware of that—in that
situation it would be difficult—we
can understand—for the Government
to take firm positiong against multi-
national corporations. Especially in
the sphere of drug industry, long
back the Hathi Committee proposéd
nationalisation  of the drug
industry; but the Government is
still not coming forwarq with any
concrete proposals to implement the
Hathi Committee’s report. Thig it-
self proveg that the Central Govern.
~ment does not want to antagonise or
irritate the imperialist forcegs who are
controlling most of the multi-national
corporations by taking some political
decisiong against them. When we
raise the problems of the medical
representatives of our country, we
know -that it has more connotations
and different dimensions, Unless the
Government comes forward with
concrete proposals to mend  the
management of the drug industry, to
bridle the multi-national corporations
who control the drug industry and
pharmaceuical industry in our
country, this windows-dressing will

not solve the problem. While  sup-
porting the meagre measures that
have been proposed by the Govern-

ment in relation to the service con-
ditions of the saleg prommotion em-
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ployess, T do hope that the Govern-
ment will have to come forward with
more stringent proposals, otherwise
the problemg of the medical represen-
tatives and sales promotion employe-
es cannot be solved, )

SHRI V. RAMANATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, I
rise to support this Bill not because
it completely helps the working class
but because to some extent it goes to
help the working class. It will help
the employees to some extent. To
that extent I support thig Bill. Mere
passing of his Bill will not be suffi-
cient; it must be seen that it is pro-
perly implemented by all concerned
industries. Now the working force
is increasing; the private workers
are also getting increased. The per
centage of workerg is  multiplying.
The fact is that the industry and the
people getting  benefit out of these
employees are also getting a lot of
benefit. Sp instead of fixing some
amount, a percentage of profit must
be given to the workers. If it s
given like that, it will work like an
incentive and will also promote the
workerg as well as the person em-
ploying them. Again, the organised
labour alone is getting all benéfits
Therz are so many unorganised wor-
kers. The Government is not able to
help them and they are not helping
them. Those working in the .unorga.
nised sectorg are not getting any bene-
fit. There is no security of job. The
benefit of so many Acts on labour,
the Industrial Disputes Act, the Com-
pensation Act, whatever they are,
passed for the workers’ benefit, is not
reaching the sector which is not or-
ganised. For example, in the agri-
cultural sector, for the people who
are working in the fields, there is no
security for their labour, there is no
security for their accidents and what
all befalls them. Therefore, that
also must be considered.

Agriculture also should be treated
ag an industry, and the workers in
it also must be given all sorts of.be-
nefits that are being given to other
industrial sector employees,

Further, T want to say that sales-
promotion employees are not in the
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drug industry only. There are other
industries alsp having sales-promo-
tion employees. Sales-promotion
employes are in different fields. They
also must be coverd. This must go tu
the extent of covering that section of
employees also. T

With these words, I conclude.
Thank you very much.
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I just quote what he had said:’
“The Government has by way
of provision in the Bill to extend
the provisions of the Bill to sales
‘representatives of any other
_ industry or other undertaking or
any other trade.”
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6.00 P.M. .

DR. G. VITAYA MOHAN REDDY
(Andhra Pradegh): Mr. Vice-Chair-
man, Sir, my predeccssor speaker has
put the problem very - nicely. I also
want to state that whenever the
interests of the workers and the capi-
talist class come, this Government sits
on the wall. Therefore, as my pre-

.vious speaker hag stated, broadly spea-

king, we welcome the amendment
Bill as it enlarges the scope, only
thing? is that this Bill is coming after
ten years ang that is why, the benefit
will be to a very small extent. The
increase in slab from Rs. 750 to Rs.
1600 per mensem is also a welcome
step. With regard to earned leave
which is not availed, the cash compen-
sation provided is also a good sign.
All the problems which the industries
are facing today will naturally fall
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to the lot of these employees. 'Lhe
mosty lsportant gueswon is  tae
sceulity oL EIPIoY Ly, ine
same security of empioyment  aiso
apples o Calilac, iapour, casual ia-
bourers ana worgers i all indusiries.
Thuig gquestion of permanency which 1s
conunuity of the bread ilor ine Wor-
King class 15 not at all tackled py this
Government. That 15 why, as ;| told
previvusty, this Government will not
sall with the workers put will aiways
side with the employers who are the
capitalists and today, as my friends
have expressed, the Government is 1o
the grip of the mulii-nationais. '[hese
sales promotion employeeg live in the
cliles witn g very hign cost of lving
ang move from place to place and if
they have no job security ang if the
hire and fire policy which 15 the aw of
the jungle gperates 1n relation to these
employees, the vicissitudes and vaga:
rieg of the trade rule ihe roost and if
no human justice comeg to them, then
thesc highly educated youths will join
once more the big stream of the dis.
contented and frustrated ranks of tie
unemployed. Therefore, Sir, before
the Namesis overtakeg you must d»
something. 1 am not pessimistic like
my other friends who were telling
that these unemployed youth will not
bring about a social revolution in this
country and change the entire struc-
ture of the society but I am confi-
dent about it, I do not think
that Indian working masses or the
Indian tradition of the national move-
ment will allow it to go into disruptive
channel. It will not happen in this
country. In spite of imperialism, in
spite of all these capitalists who are
going hand-in glove with these forces,
in spite of Pakistan. in spite of all the
stooges of imperjalism which are sur-~
rounding our country, we will go
ahead and change the society struc-
turally tp see that justice comes to
the working class. These sales pro-
motion employees are part and parcel
of the industry and these are the per-~
song who, in almost, all the cases, lose
their employment because of the vega-
ries of the trade and because of the
exploiters. As a matter of fact, the
purchasing power of the people of the
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country is ot good. ‘Lhat is way
nore alu luvie LWCh-VULS, 1ay-0itS «nU
sucn other crisis in Lae sysiem wul
torce unempioymen. oii s calegory
aLso. ihar 1s wny s« want iae hoq.
Musier 10 kudiy noie puese Ldcwrs
and Wy 10 see, Orst &nd foie.nubt, wial
there 1s J0b security ior these emiplo-
yees. e snoula awso sce wat all thesz
calegorics ol emp:oyces are orought
under the  lnadsirlal  Dispuws  Act)
WI0UgL 1t 1S ouy parialy  eirective
and is not i a posuwuit to serve the
actual needs, and that some kind of
an agency for joint pargaining 1s allo-
wed and sonie kind oy a diseipine is
brougnt 1nip the sysicin so that thelr
job security is pro.ected.

Als0 as our iriend nas suggesicd
the slab should oe increased ty Rs.
2,500 so that more and more catego-
ries of these employees get these
benefits.

Another thing which I want to sug-
gest 1s that the sale promotion emp -
loyees of oiher industries also shouid
be brought under this act. Thank
you,

THE VICE-CHAIRMAN (SHRI H.
HAINUMANLHAPPA): Discussion
concluded. The Minister wiil reply
tomorrow,

MESSAGE FROM THE pLOK SABHA
The National Securivy Guard Bill, 1986

SECRETARY-GENERAL; sir, I
have to report to the House the follo-
wing message received from the Lok
Sabha, signed by the Secretary-Gene-
ral of the Lok Sabha:

“In accordance with the provi-
sions of rule 96 of the Rules of Pro-
cedure and Conduct of Businesg in
Lok Sabha, I am directed to enclose
the National Security Guard Bill,
1986 as passed by Lok Sabha at its
sitting held on the 29th August,
1986.”

Sir, I lay the Bill on the Table,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); The House
stands adjourned till 11 o’clock
tomorrow. '

The House then adjourned
at seven minutes past six of
the clock, till . eleven of the--
clock, on Thursday, the 21st



